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COMMOI{ ORDER

1 The Learned Representatives of both the sides are present.
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SECTION OF THE COMPANIES ACT: 397 /39a ol the Companies Act 1956
aod 2411242 of the Companies Act, 2013.
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As per the Direction of the Eench the Registry has reserved two days

exclusively for final hearing of this group of cases. Accordingly called these

cases for hearing.

From the side of the Petitioner again seeking adjournment on the ground of
non-availability of the Senior Counsel although very much in the knowledge

that the matter is listed for Final Hearing today and that no other matter is
posted in the Cause List for Final Hearing. It is happening on the side of the

Petitioner on many occasions. Number of warnings have also been issued in

the past.

Learned Representative of the Respondent and one of the Respondent who

is a Professional is present and serjously objected the request of
Adjournment. The Learned professional present has stated that on one hand

seeking Adjournment but on the other hand filing police Complaints to harass

the Respondents. Pressed for imposition of heavy costs.

Considering the lackadaisical and contemptuous behavior of the petjtioner we

have no option but to impose a cost of Rs. 3,00,000/- (Rupees Three Lakhs

only) on the Petitioner/s to be paid to the Respondents on or before the next
date of hearing for deflance of the previous orders and causing inconvenience

to the other side on so many occasions in the past especially when travelling
from out station subject to payment of costs adjournment granted as a last
chance.

Mr. Mahesh Athavale Senior Member of the Bar shall receive the amount of
Rupees Three Lakhs on behalf of the Respondents.

r is listed for Final Hearing on lgthJanuary 2Or8_i{--l
M.K. Shrawat

Member (Judicial)
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Bhas ra Dlohan
Member (Judicial)
28.O9.2017


